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'  Shrt K e d u n :

Shrt O. C. S lu n u :
Shri 8 k m  N r n r u  Das:
Shri Ktattn:
Shrt 8 . C. Samanta:
Shri Snbodh Haada:
Shri Snpakar:
Sardar Iqbal Slnfh:
Shri N. K. Manhouny:

Will the Prime Minister be pleased 
to state:

(a ) the progress made so far in the 
conduct o f the case filed by Portugal 
against India in the Hague Court; and

(b )  the date, if any, fixed for the 
judgment?

The Deputy Minister of External 
Affairs (Shrimati Lakshmi Meaon):
(a) and (b ). The Government of 
India did not consider that the Inter
national Court had jurisdiction to 
decide tbe case with all its attendent 
circumstances. The Government of 
India therefore raised six preliminary 
objections. In regard to four o f these 
the Court overruled them. In regard 
to tbe other two, they decided that 
they would be considered later at the 
time o f  hearing. The Court has fixed 
February 25, 1956, for the submission 
of our reply to the Portuguese claim. 
It is too early to say when the final 
judgm ent on tbe merits o f the case 
w ill be given.

Shrt Keshara: May I know, madam, 
whether, in view  o f the fact that there 
is a dispute regarding the scope o f this 
judgment, is there any proposal.

Mr. Deputy-Speaker: I would not 
allow the question when particularly it 
has boen addressed to tbe lady Minis
ter!

Sfert Kechara: In view of tbe fact 
that there ia a dispute regarding the 
#cope of this judgment, is there any 
proposal to seek a revision of this 
portion of the judgment?

Shrimati I.sJtsftnU K m m a : Which is 
that portion o f the judgment? Z have 
already said .that tbe first four issues 
were rejected, and the other tigo would 
be considered later.

Several Hon. Members rose—
Mr. Deputy-Speaker: When ten

Members get up and all o f them shout 
out “ May I know, Sir,” I can call only 
one Member. And the position 
remains the same even it they stood 
silent, for, I could call only one of tbe 
Members who catches ray eye. There
fore, it would be better it this procass 
was followed.

Shri Narayanankvtty Menon: The
angle o f vision is so much that w e may 
not be able to catch the eye o f the 
Chair if some others stand up.

Mr. Deputy-Speaker: It should per
haps be left to me. If I am incapable, 
some other method should be found.

Shri D. C. Sharma: The hon Minis-'* 
ter said just now that four issues 
have been rejected, and only two 
issues remain for decision. May I 
know what is the overall effect of the 
rejection of those four issues on the 
overall picture o f this case, and whe
ther those issues were very significant? 
What is the view  o f the Government 
of India?

Mr. Depaty-Speaker: That would be 
an opinion.

Shri Narayanankntty Men on: In
view o f the fact that the Government 
o f India considers that the Inter
national Court o f Justice has no juris
diction over the matter, may I know 
whether the Government will consider 
withdrawing from appearing before 
the International Court o f  Justice at 
all in this case?

Shrimati Lakatanl Meaon: That
question has net been decided— about 
the scope and jurisdiction o f the Inter
national Court o f Justice.

8kri Hem B u n : In view of the fact 
that India has subscribed to •& 
optional clause in the Statute a f the 
Court which provides for automatic 
jurisdiction, may I know if Portugal
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hM  subscribed to that claute or reserv
ed for heraelf the right to  demand 
exclusion from  any further categories 
o f d i lu te ?

Shrimati f.akshmi Menon: This is
ona o f the objection*.

Dr. Raw B ak b if 8Inch: Whatever
m ay be the judgment o f the Court, 
may I know whether the Government 
o f India w ill stick to its policy of not 
allowing any power to suppress any 
people, and on that ground, not to 
allow passage to the Portuguese 
authorities?

Shrimati i j t r i m l  Menon: I did not 
follow  the latter part of the question.

Dr. Sam Snbhag Singh: May I know 
whether the Government o f India will 
stick to follow  Us policy in encourag
ing the rights o f  the colonial people 
to become free, and in view  o f the fact 
that that is the policy, may I know 
whether the Government o f  India will 
not allow the Portuguese authorities 
to go to Dadra and Nagar Haveli?

Mr. Deputy - Speaker: It is a good
suggestion for action.

Star! Nam hlr Bharucha: May I know 
if the Government is aware that there 
are other preliminary issues also 
besides those raised, and whether it is 
the intention o f the Government to 
n ia e  such issues?

Shrimati Latatml Meson: Yes, Sir. 
A ll this is under consideration.

Shri N. R. Manfautmy: May I know 
whether there is any agency or provi
sion in this International Court o f 
Justice to enforce its verdict against 
any sovereign country?

Shrimati U ln tw l Menon: That doe* 
not arise from this question.
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